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IN THZ CEMTRAL ADMINISTRATIVE TRIBUNAL A
CPRINCIPAL BEMCH
NZW DELHI, ~

0.A. No, 196/1996 Dated 25.1,1996

Hon'ble Shri N,V,Krishnan,Acting Chairman

Hon'ble Smt.Lakshmi Swaminathan, Member (J)

Mrs Sushma Bhagi, '
13/27, Shakti Nagar,
Delhi-110007 ‘ A
eo. Applicant

(By Advocate Shri Jagat Arora with
Shri Sandeen Bhallag

Vs,

1. Union of India through the Sacy.
-Ministry of Health, Nirman Bhawan,
Mew Delhi,

2, The Secretary,
Director General,
CeGoH,8, Nirman Bhawan,
New Delhi,

3. Mrs Nperzsj Kalra,
Physiotherapist, Ram Manohar.
Lohia Hospital,

New Delhi,

4. Mediecal Superintendent,
3zfdarjung Hospital,
Neow Delhi, '

e+ Respondents

0 RDE R (ORAL)

(Hon'ble Shri N.V.Krishnan, Acting Chajirman )

We have heard the learned counsel Ffor the

épplicant.AHe has produced the Annexure-VIIT seniority

@
tist which ' &s she subject matter wof &= c-allenge,,

@ e

That document shous/intsr—sefgeniority of Physiothera-

nistsjworking in the Safdarjung Hospiftal and Dr, RML

Hospital as on 1.12.1995, It is clear from -the

particulars given in the seniority list)that the

criterim for assigning seniority is the date of

e



-u

appointmant to the post of reqular basis, The applicant,
who is working as P-hysiotherapist in the Safdarjung
Hospital, is shoun to be regulary aooointed in the
seniority list on‘2.4.1977Aand,therefora, she uas shoun
as junior to three others who wars working on reqular

N
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basis from sarlier dates.
2. Learnad counssl for ﬁhe anolicant points out
that the applicant was appointeﬂ by the Ann,II order
datea Q.é.?Gw.e,F. 4,8,76 as Physiotherapist
™ temporarily till further orders, ﬁrior to this appointment
lgrder an offer of appointment was issued by the Rﬁn.ﬂ.1
dated 29,7,76 which indicates that the appointment
- could be~term%pated at any time githoqt assigning any
reasons but giving one month's notice. He points out
that in tﬁe Annexure;IV, seniori ty list of Physiotheranists
- of the Safdarjung Hosﬁital, the apolicant's seniority

has been determined on the basis of ths aforesald date

of appointﬁent i.e: 4,.8,76,

3. Subsequently; the combined seniority list was
preparsd for theAPhysiotherapist in the Safdarjung
Hospital and Dr,RML Hospital (Ann,VIII) which shous .
inter-se-seniority ljst of applicant and others. Learned

L

counsel for the applicant contends that in the Ann VIII

the date of rsgular appecintment of the applicant should




-
bs shouwn as 4,8.76 and the saniority should be fixed
on that basis, He submits that-tha period of service
from 4-8-76 should have been\taken into consideration

while regularising her;

4, The déte of regulari-=ation of tha apnlicant is
2;4;1977. Sﬁe wés reqularised anainst the vacancy of
Shri Vinod Kimar Malhotra w.e.f. 2.4.1977 by the

Ann. 11T ofder'dated 2.6.77. 1f the aoplicant has any
grievance that for the purposé of régularisation,

the temporary service should have been taken into

‘

éccount and shea ought to have been raqularised from

4.8,7, she should have agitated the mattser uwell in-

time. Not having done sg, that order of ragularisation

has become final and cannot be quéstionsd befors this
Tribunal which has no jurisdiction in respa2ct of grimvances

which arose befores 1.11.1982,

- 5, There is no challsnge: to the preparation of

a combined seniority list of Bhysiotherapists of both

the Hospitals,

6. We are of the vieuw that if.ths inter~ss-ssniority
of Physiotherapists in both the hosbitals is 'determined on

the basis of resqular appointment to that post, that

principle cannot be assailed on any goound.
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7 Therefore, we s=22 no metit in the 0A and

N

accordingly it is dismissed at the admission stage

itself, E;Z/jf7,.

(Smt.Lakshmi Swaminathan) (V.YeKprishnan )
Manbear (3) Acting Chairman
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